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Title: Regarding authenticity of a document quoted during the debate on Disinvestment in Public Sector Undertakings.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, with great humility, through you, | would like to inform the House
that there was a late night debate on disinvestment the other day on 23" August. What | spoke and what the
Minister spoke is part of the proceedings. There is no question of denial from my side or the side of the
Government. Sir, | did say in the debate that if my document was proved to be wrong, | was prepared to apologise
and if it was proved to be correct, the Minister should apologise. | further said that you could refer it to CBI. Later |
also said that | had just checked up the Practice and Procedure of Parliament and possibly, it was the property of
the House, to be referred to the Speaker. | am not worried, | am not bothered about what happens, but to discharge
my parliamentary obligation in the House, | would submit that immediately after that debate, by outside utterances,
the responsible Minister accused the distinguished Members, including me and others, as ass, as clown. These are
the things. This is shocking not to me individually but to the very dignity of the House and the Members.

Sir, therefore, | strongly feel and plead before you. Mr. Speaker Sir, though | stand by my view, what | said in the
House and | do not like to deviate from that, you are to decide in what manner it should be found out, but this is not
the way to drag Members and their dignity outside in such a manner by the distinguished Minister, who possibly is a
late entry into politics.
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SHRI SOMNATH CHATTERJEE : Sir, with your kind permission and Shri Chandra Chekharji's permission, may |
speak in English? | would like to speak in Hindi but the House is so important that | do not want to practice my tooti-
phooti Hindi here. | am ashamed of it; | am not proud of it.

Mr. Speaker, Sir, the matter is of extreme importance. Atalji, the Prime Minister, is fully acquainted, | am sure much
more than |, with the traditions in the House. Should a Member be sort of indicted almost as having committed a
crime and should the matter be referred to CBI forthwith for investigation into the conduct of that Member, that too
his conduct inside the House? We have been zealously guarding our rights. That is why the Privileges Committee
had been constituted, and now we have got the Ethics Committee also. | am sure nobody can compel our hon.
friend here to reply to CBI on what he had said inside the House. He is answerable to you, Sir, and through you to
the Members of the House. What sort of tradition are we going to set now?

On that evening itself | said to some of our friends in the Press that this was a matter which ought to be taken up in
the Privileges Committee because it had happened inside the House. | am not going into the merits of this. My
distinguished and hon. friend, Chandra Shekharji has personal experience of how things happen. You have found
out how reporting is done. Therefore, | very sincerely request all the hon. Members here not to try to score debating
points, or try to put some hon. Member in trouble by treating him as a criminal so that CBI, or some other
investigating agency, should have to be set after a Member and he has to explain that he has not committed any
crime. This is a very serious matter. It affects the traditions of the House. It interferes with the proper functioning of
the Members of the House. | request you, Sir, to kindly direct the Government to see that this matter is not
investigated into until at least the Privileges Committee, or you, take a decision on as to whether CBI has to go into
it or not.

Sir, what is very serious is that the next day papers quoting CBI sources said that it is a forged document. What is
the object of this? In which matter CBI has come to a decision within ten hours of taking up a case? If at all there is
something to report, it should have been reported to you first through the Minister. Now, an hon. Member has to say
that the CBl is wrong and come in confrontation with the CBI! This is not the way to conduct ourselves in this
House. Happily, the Prime Minister is here. | am sure he will understand and appreciate the feelings of the Members
of the House. | do not know anything about the truth or otherwise of the matter. How can |, as an ordinary Member?

We have developed a system. We have got the rules. We have got the procedures. Let the conduct of a Member
be decided here. So, | am requesting you, Sir. to kindly give the direction not to continue with that, and refer it to the
Privileges Committee....(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : That letter is a part of the proceedings. You are misleading the House. | quoted
the full letter. | read out that letter....(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : | have not withdrawn. You are again misleading the House. | said that 'l am
prepared to authenticate. Let me quote it.' Then | quoted it. Thereafter. When the Minister came to



me...(Interruptions)

SHRI KIRIT SOMAIYA (MUMBAI NORTH EAST): When he asked you to authenticate it, you said that you
authenticate it....(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : | said, "l am prepared to authenticate it."...(Interruptions)a€} Nobody asked me
to authenticate — neither from their side nor from the Chair. | quoted it and | said, "I am quoting the whole thing." The
Minister came to my seat, took the copy and gave it to the officer sitting in the official gallery ....(Interruptions)

MR. SPEAKER: Shri Priya Ranjan Dasmunsi, let him complete.a€; (Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : What | did was under my rightsa€; (/nterruptions)a€; What | believed to be
genuine | produced....(Interruptions)a€] You cannot say like this?...(Interruptions)

MR. SPEAKER: Dr. Vijay Kumar Malhotra, please conclude now....(Interruptions)
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MR. SPEAKER: Today we have a very lengthy business. Shri Shivraj Patil....(/nterruptions)

MR. SPEAKER: Today we have a very lengthy legislative business. Please understand that....(Interruptions)
MR. SPEAKER: Nothing should go on record except what Shri Shivraj Patil says. Shri Shivraj Patil Ji, please be
very very brief....(Interruptions) &€,*

SHRI SHIVRAJ V. PATIL (LATUR): Sir, this is a very important matter and | am thankful to you for giving me the
floor. I will seek your indulgence for making a little more lengthy statement because the matter is important.
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| would like to submit that | am a member of the Privileges Committee and if this matter is referred to the Privileges
Committee, | will not work in the Privileges Committee and | will withdraw fromit.

What has actually happened? The hon. Member comes to this House and he submits three documents. One of the
documents was objected to. It is said that that document was a forged one. Then the Member got up and said that
he had received the documents and that he had given the documents to the House. He further said that if it was
proved that any of those documents or the document which was alleged to be a forged document is actually forged,
then he would withdraw his allegation, withdraw his complaint and apologise. Is there any intention to mislead the
House? &€ (Interruptions) There is no intention to mislead the House. On the contrary, before the decision is
given, the Member offered to apologise. What has actually happened? The Minister got up and said that that kind
of forged document was being submitted and let those who are reporting on this matter, take this matter also into
account. He was appealing to the members of the Media to highlight that. Then he went outside the Parliament and
spoke to the Media. He used intemperate language and | am not repeating the words which he used. He used
intemperate language against his own colleagues in this House.

Sir, we were discussing the issue of disinvestment and while discussing the issue of disinvestment, if a member
was taking a strong stand, the Minister said that he would refer that issue to the CBI. He cannot do it. If the matter is
presented to this House, if it has become a matter of record, if the entire letter is read out and if it is allowed to be a
part of the record, then it is for the hon. Speaker and the House to decide as to what is to be done.

Here under Article 105, a Member is given the privilege to make his statement or quote in any manner he likes. But
as a member of the Executive, he was trying to terrify the hon. Member by saying that that matter would be referred
to the CBI; the CBI would investigate into it; the CBI would question him and so, he should be careful in making the
statement. Is this not like committing a breach of privilege of the Members to speak freely and without fear on the
floor of the House? This is the biggest issue. | am making a very humble submission. ...(Interruptions)

Sir, this matter is pertinent not only to the Member sitting on this side of the House, but this is a matter pertinent to
all the hon. Members sitting in the House. This matter should be decided either by the Presiding Officer or by the
Committee or by the entire House as such. If this is done, the Members would find it very difficult; there may be
strong Members who will not care for anything; but there will be weak Members who would not like to get
themselves into trouble and would not like to submit themselves to the investigation or inquiry by the CBI or the
police officer. In this fashion, their right to make statements on the floor of the House without fear or favour will be
breached.

That is why | am making a very humble suggestion that this matter should be properly looked into in order to see
that this House discharges its Parliamentary duty in a proper fashion.
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MR. SPEAKER: We are making an effort to sort out the issue.... (Interruptions)
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of the letter. It is not against an individual....(Interruptions)

SHRI A.C. JOS (TRICHUR): Who is he to answer it? Let the Government answer it....(Interruptions)
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SHRI E. AHAMED (MANJERI) : Sir, the hon. Speaker has the right to refer the matter to the Privileges Committee
without consulting any authority or even the House. The hon. Speaker can take a decision. The hon. Speaker is
competent enough to refer the matter to the Privilege Committee.

MR. SPEAKER: Hon. Members, | will have a meeting in my chamber, then | will decide the matter.



